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Haraiesa (North Somalia), extended no
help when the evacuees reached Mogadls-
elo, did not assist in their return to India
and delayed issue of duplicate Passports
and death certificates.

(c) Our enquiries have revealed that
there is no truth in these allecations. The
Embassy extended full. asststance. The
Indian Merchants Community of Hargies
has written to express it. gratitude and
appreciation (or the arrangements made
by the Embassy to airlift Indran national
from Hargeisa, and (or tendering all other
required assistance.

Public participation iD Planoi';g process

4588. SHRI D.P. JADEJA : Will the
Minister of PLANNING be pleased to
state: I

I la) whether Advisory Committee
has been set up in the Planning Com-
mission which are concerned witb agrf-
culture, rural development and perssectlve
planning;

(b) whether any non-officials arc
nominated to such committees; and

(c) if not, the steps taken to increase
. public participation in the planning
process 1

THE MINISTER OF PLANNING
AND MINISTER OF PROGRAMME
IMPLEMENTATION lSHRI MADHAV-
SINH SOLANKI): (a) Ye-s, Sir. Steer-
ing Groups have been constituted on
Agricultural and Allied Sectors as also OD

Rural Development and Poverty Allevia-
tion Programmes (or the formulation of
the Eighth Five Year Plan. No Group
has been constituted on perspective
Plannini.

(b) Yes, Sir. Non-officials have been
nomlnared to such Committees,

(c) Does not arise.
••

Foreign fishing trawlersIn Indian
waters
.

4589, SHRI D. P. JADEJA: Will

the MinIster o( DEFENCE be pleased to
state :

(a) whether newspaper reports have
caught the attention er the Government
recently that the Coast Guard has been
lax in prevenring iIIC1;al foreign trawlers
from fishing in out waters;

(b) tbe steps taken to ensure that i

the Coast Guard Is more alert; and

(c) whether instructions have also
been given tbat Indian fishing boats
should not be barassed iq any way 1

THE MINISTER OF STATE IN THB
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLlES IN THB
MINIS I R Y OF DEFENCE (SHRI
CHINTAMANl PANIGRAHI) ; (a' The
Government have seen recent newspaper
reports of certain charted foreign fisblns
trawlers baving left our waters without
ccmpletlcg the necessary formalities and
paying the relevant dues to the concerned
authorities.

(b) and (C) Comprehensive. orders,
sppplemented by exhaustive instructions,
arc in existence (or all the Coast Guard
unMsl establishments to maintain constant
vii:il and to provide necessary assistance
to Indian fishing boats which have full free-
dom to fish aoywhere in India's Exclusive
Economlc Zone. subject to such restri-
ctions as may have been imposed under
tbe law.

MOU between BEL a::d Rashtrlya
Chemicals and Fertilizers

4590. PROF. MADHU DAN-
DAVATE:
SHRI V. SOBHANADREES-
WAR A RAO:

Will the Minister of DEFENCE be
pleased to state :

. (a) whether Government have sc:n
the report appearing in the 'Economie
Times' of 25 July, 1938 to the effect that
the • Memorandum of Understanding
(MOU) between Bharat Electronics Ltd •
(BEL) and Rashtriya Chemicals and
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Fertilizers (R CF) (or setting up of a jOint 
venture company for Television tube 
alass shells project wa~ set aside in favour 
of MI. SAM TEL ; 

(b) If SO, whether the Ministry of 
Defence had earlier advised cateaor1cally 
agai-st any arrangement with private 
sector companres JeadlDg to dropping the 
propos.ils of Grastm Industries. ArVIDd 
Mills and Zuari Agro for a joint venture; 
aDd 

(c) If so. reaions for the changed 
thin king end the amount of compensation 
payable to RCF for time and money spenl 
by the RCF on the joint venture project? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES I~ THE 
MINISTRY OF DEFENCE (SHRI 
CHINTAMANI PANIGRAHI): (a) 
Yea. Sir. Government has seen the report 
appearing In tbe -Economic Times' of 
July 25, 1988 

(b) No. Sir. No proposal involving 
joint venture wUh the pnvate compaDJel 
m.ntioned In part (b) o( the question was 
referred to the Mintstry of Defence. An 
offereras. however, receIved from Gwahor 
Rayon silk Mfg. (Wvg) Co. Ltd., for take 
over tbe glass shell manufacturing unit 
at TaJoja. Maharashtra. 

(c) No final decision on the MOU 
between BEL & RCF has as yet been 
takeD. As scuh the question of compen-
satiBl RCF for tbe time and money spent 
OD the JOIDt venture doe. not arise. 

Slalftilll of ThoriulD PIa.t froBl BolDba, 
to Orissa 

4591. PROF. MADHU DAN-
DAVATE: Will tbe PRIME MINISTER 
be pleased to state : 

<a> whether there is a ,reat releot-
meDt and discontentment amoDg the 
employees of 'tho Indian Rare Earths 
LimIted Thorium Nitrate Plant' because 
of tbe movo to sh.ft the plant from 
Tromb81 (Bombay) to Oris.a; 

(b) if 10. whether repeated represent-
ations bav. beln made by tbe employees 
of the plant not to shift the plant; and 

(c) If so, whether Government wou,d 
consider the suggestion to send a Com-
miUee of tbe Parliament to inquire anto 
the problems and review and reconsider 
the question of shifting tbe plant? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SERIVCE AND 
TECHNOLOGY AND MINIS fER OF 
STATE IN THE DEPAR fMf:NTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS & SPACES 
(SHRI K.R. NARAYANAN) : (a) to (c) 
The existlDg plJnt at 'Trombay is 35 year. 
old and beyond economic repair and 
service. Tbe infrastructure fadlalles 
required are available at OSCOM which 
Will mako the new plants more econo-
micaL It is the poltcy ot the Atomic 
Energy Commhslon (hat plants 
and Jaboratonel wbicb are not 
dIrectly related to R&D pro-
grammes of Bhabba Atom'c Researcb 
Centre (BARC) 9~ould be shifted out of 
the premises of BARC. Th' cmp oyees 
of tbe IRE Tb.>rium Nitrate Plant have 
been agitated as 10 their fUlure and made 
representatioDS ID Ibis regard. When the 
eXl!lllng plant at Trombay \5 eventually 
closed down. employees Will be given an 
option to shift to the new sIte or WI" be 
provided alternative emploYFnent in other 
units under Department of Atomic Energy 
located in Bombay. Due compensation 
will be paid to tbose wbo would lake to 
take retirement. It I', therefore, cOD4)ldered 
not necessary to set up any Committee 
of Parliament in thi' connect:on. 

War ioJu.., peosion 

4592. PROF. MADHU DAN-
DAVA TE : Will the Mlni.ter of 
DEFENCE be pleased to Itato : 

<a) whether war injury pensjon i. 
admiuible due to dtaability arbina from 
injuries sutf.r~d durin, war; 

(b) ir 10. whether war injury peoalon 
i. toadmiqible in calOl o( perIOD. retlrin. 
prematurel,. anel 




